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(2023) 02 J&K CK 0056
In the Jammu And Kashmir High Court
Case No : Civil Miscellaneous No. 2683, 6529 Of 2022 In Writ Petition (C) No.
1070 Of 2022

?New Convent High School & Ors APPELLANT
Vs
Union Of India & Ors RESPONDENT

Date of Decision : 17-02-2023

Acts Referred:

Citation : (2023) 02 J&K CK 0056

Hon'ble Judges : Rajnesh Oswal, J;Mohan Lal, ]

Bench : Division Bench

Advocate : N.A.Beigh, T.M.Shamsi, Maha Majid, Yawar Hussain

Final Decision : Disposed Of

Judgement

1. This application has been filed by the petitioners for affecting amendment in
the main writ petition on the ground that petitioners intend to assail the order
dated 06.10.2022, which order has been passed during the pendency of the writ
petition.

2. We do not find any reason whatsoever to refuse the amendment sought by the
petitioners through the medium of the present application, as the respondents
have not yet responded to the writ petition.

3. In view of the above, the application is allowed. The amended writ petition,
annexed with the application is taken on record.

4. Notice to respondents for filing response to the amended writ petition. Mr.
T.M.Shamsi, DSGI, waived notice on behalf of respondents 1 & 2, Ms. Maha Majid
waived notice on behalf of respondents 3 and 5 and Mr. Yawar waived notice on
behalf of respondent No.6. Notice shall go the respondent No.4. Requisites within
one week. List the amended writ petition on 28.03.2023. Application for interim
relief shall be considered on that date. Meanwhile, response be filed.

5. CM No. 6529/2022 is disposed of.
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